
CENIRaL i^MINlSTR^lVE TRIBUNAL
prin:ip:aL bhn^h '

NEW DEiHI

1) O.A. NO. 673/39
2) O. A. MD. 1085/89

New Delhi this the 25th day of March, i994

GoaAivi ;

THE HON'BLE JUSTICE V. S» MaLB'.ATH , CHAJRMAN

IHE.HON'BLE m. S. R» /QIGE MEMBER (a)

1. Prabhu Lai S/0 Puran Ram,
ft/0 5/171, Lalita Park,
Laxtni Nagar , Delhi.

2. Mam Raj S/0 Hem Ghander ,
' R/0 407, Gh irag De ih i,

New Delhi. ... Applicants

By Advccate Shr i S. K. Bisar ia

Ver sus

1. Union of India through
Secretary, Ministry of
Finance (Department of
Revenue)., New Delhi.

2. The Ghairmari,
Central Board of Direct Taxes,
Nortti Block, I^few Delhi.

3. Ghief GommissLoner (Admn.) ,
Income Tax Office,
I.P. Estate, New Delhi.

4. Secretary , Department
of Personnel & Training,
Isfew Delhi.
(Resp. N0.2 in OA-1085/89) ... Respondents

By jiSflvccate shriR. S. Aggarwal

ORDER (CRaL)

Hon*ble Ma:. Justice V. S. Malimath -

we had occasion to observe in the judgment in

O.A. NO. 846/86 between K. G. Sharma &Ors. Vs. Ghief

Gonmissioner (^mn.) & Ors. that the procedure

prescribed in column No, ll of the Income Tax

Inspectors Recruitment Rules , 1969 as amended is

J' very difficult to understand, cutrbersome and



- 2 -

cpnplicated. we have struck dcwn that column by the
said judgment prospectively. we are informed that the

said matter has been taken up in appeal and is pending
before the Suprene Court. The problem that is

highlighted in this case is in regard to the period
prior to 27.li, 1992. Hence, we have to proceed on

the basis that the clumsy column No.ii which we have

struck down pr ospectively has to be understood and

operated upon. The petitioners who are scheduled

V caste candidates belonging to. the Ministerial cadre,

» conplain that the relevant orders regarding reservations
have not been faithfully followed thereby deprivir^

them the right to promotion to the cadre of Inspectors

in pursuance of the selections held in the year 1988.

After examining the pleadings and the further materials

produced by the counsel for the respondents, we find

it extremely difficult to ascertain the precise facts

and the precise manner in v\hich the reservation orders

have been qperated upon in this case. One option in

the circumstances available to us is to decline

jurisdiction on the ground that the petitioners have

failed to make out a satisfactory case. As the

candidates belong to the SC category, we thought that

that may not be the most appropriate course, to be

adopted. In the circumstances, we c ore ider it

apprqDriate to dispose of these applications with'

the folla/*^ing directions

If the petitioners file an appropriate represen-

tationwithin one month from this date furnishirg the

re levant facts and materials in support of their case
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and furnish reasons in support of their claim, the

Same shall be examined by the respondents afresh and

disposed of by a reasoned order, after giving an

(^portunity to other persons likely to be affected

by any decision that they may take inregardir^ to

the assignment of appropriate seniority to the

petitioners. It is enough having regard to the

cotiplaxity of the matter to direct that the authorities

shali dispose of the representation as exped it ious ly

as is reasonably possible. No costs.

( S. R,'Acl/ge )
Metitoer (Aj

( V. S. Malimath )
Chairman


